.1 TEM NO. 39 REG STRAR COURT. 2 SECTION 11
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. M V RAMESH
Crimnal Appeal No(s). 1480/2015
NARESH PURCHI T Appel | ant ('s)

VERSUS

STATE OF U. P AND ANR Respondent ( s)
(with appln. (s) for revocation of court&*#39; order and office report)
Date : 29/08/2016 This appeal was called on for hearing today.
For Appellant(s)

Ms. Manju Jetl ey, Adv.

For Respondent (s) M . Sandeep Kr. Dwi vedi, Adv.
M. Manoj K. M shra, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

Ld. counsel for t he parties shal | be at liberty to file
addi tional documents, if any, within a period of four weeks.
List the matter again on 06.10.2016.
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